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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 125 OF 2026

INTHE MATTER OF:

SHAKUNTALADEVI ... APPLICANT

VERSUS

UTTAR PRADESH POLLUTION CONTROL BOARD & ORS.

....... RESPONDENT(S)
INDEX
S.NO PARTICULARS PAGE
NO.

1. RESPONSE ON BEHALF OF RESPONDENT NO.
3, DISTRICT MAGISTRATE GAUTAM BUDDHA
NAGAR IN COMPLIANCE OF THE ORDER DT.
09.03.2026 PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL

2. A COPY OF THE SAID INSPECTION REPORT

DATED 04.05.2026 ALONG WITH PHOTOGRAPHS

IS BEING ANNEXED HEREWITH AS ANNEXURE-1

3. A TRUE COPY OF THE UPPCB LETTER DATED

04.05.2026 IS BEING ANNEXED HEREWITH AND
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MARKED AS ANNEXURE-2

4. A COPY OF THE SAID LETTER DATED 27.05.2026
IS BEING ANNEXED HEREWITH AND MARKED AS

ANNEXURE-3

THROUGH COUNSEL
‘ /

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE DM, GAUTAM BUDDHA NAGAR
EMAIL-bhanwar(Q9jadon@gmail.com | 9315560584

Date: 02.07.2026
Place: NOIDA


mailto:EMAIL-bhanwar09jadon@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 125 OF 2026

' ANIANA SHUKLA

"'Adyocate .
*RegN 33w3 19(

IN THE MATTER OF:

SHAKUNTALADEVI eeeees APPLICANT
VERSUS

UTTAR PRADESH POLLUTION CONTROL BOARD & ORS.
....... RESPONDENT(S)

RESPONSE ON BEHALF OF RESPONDENT NO. 3, DISTRICT
MAGISTRATE GAUTAM BUDDHA NAGAR IN COMPLIANCE OF THE
ORDER DT. 09.03.2026 PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL

I, Medha Roopam aged about 35 years, W/o Manish Bansal presently posted as

District Magistrate, Gautam Buddha Nagar, do hereby solemnly affirm and state

on oath as under:

. That I, the deponent in the above captioned matter am fully conversant with

| \§OTA,‘? ,

A AN}I\\dSHUKLAhe'{acts of the case and is competent and authorized to swear the present
vocate

* Ref\No.-13303 %

Idity- 202 aftigavit.
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2. That I state that the contents of the affidavit have been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. It is submitted that in the present O.A, the Applicant raised a plea that she is
the widow of Kargil martyr Chaman Singh and she was allotted the petrol
pump of Indian Oil company for the maintenance but the Noida Authority has
awarded a garbage disposal contract to a private company for collecting the

garbage near the petrol pump’s boundary.

4 That the above mentioned OA was listed for hearing on 09.03.2026 wherein

the Hon’ble Tribunal directed the Deponent to file their reply/response. The

/éo.‘. A R}’ relevant portion of the order has been reproduced herein:

AN’ANQSHB&% “% The OA raises substantial issue relating to compliance of environmental
* Reg.Nq.#3303 ¥
val

\Q gdhyNza%égwrms Hence, we implead the following as respondents in this OA: -
N O, y
\\ i Q_F/l (i) Member Secretary, Uttar Pradesh Pollution Control Board

ii) CEO, Noida
(iii) District Magistrate, Gautam Buddha Nagar

4. Issue notice to the respondents for filing the reply at least one week before

the next date of hearing.”
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II. COMPLIANCE UNDERTAKEN

5. It is humbly submitted that in compliance of the above directions passed by
this Hon’ble Tribunal, the officials of Uttar Pradesh Pollution Control Board,

conducted an inspection of the site in question, on 02.05.2026.

6. That during the inspection, it was found that the site under question is a vacant
land parcel situated next to the Shaheed Chaman Singh Petroleum, Sector-54,
Noida, where domestic solid waste is being dumped by certain agencies

authorized by the Noida Authority.
,(CTA RN copy of the said inspection report dated 04.05.2026 along with photographs

ANJANA SHUKLA ) )
Advocale @}jelng annexed herewith as ANNEXURE-1
7 3

% Reg.N0.-1330
Va\@év- 202 !

\ "Nagare/
O,

It is submitted that subsequently, vide letter dated 04.05.2026 the Regional
Officer, UPPCB has written to the General Manager, Public Health Noida
Industrial Development Authority, for ensuring compliance of the relevant
\( provisions of the Solid Waste Management Rules, 2024 at the site in question
and for initiating necessary action at the authority level in the issue. The said
letter was also marked and sent to the Deponent.

A true copy of the UPPCB letter dated 04.05.2026 is being annexed herewith

N

and marked as ANNEXURE-2
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8. It is submitted that subsequently, upon being informed of the action taken by
the UPPCB, the District Magistrate, Gautam Buddha Nagar vide letter dated
27.05.2026 addressed and requested the Chief Executive Officer, (CEO)

NOIDA Authority for taking the necessary actions as required in the issue in

accordance with law.

A copy of the said letter dated 27.05.2026 is being annexed herewith and

marked as ANNEXURE-3

9. That the deponent is fully committed to ensure strict adherence to the orders
of this Hon’ble Tribunal and undertakes to faithfully comply with any further

R Wirections or instructions that may be issued by this Hon’ble Tribunal without

X

py ANJANASHUKLA
ca

* Reg. N‘Z;fm eggir or delay.

[
& S

VT OF(0\" Hence, this reply is respectfully submitted for kind perusal of this Hon'ble

Tribunal.
\ &Z

DE ONENT

VERIFICATION

Verified at&n:.ﬁ%.'ﬂc&}a( on this the \ ..... day of J-uncv2026 that the contents

of the above affidavit are true and correct to the best of my knowledge and belief

and nothing material has been concealed therefrom.

-4\'& DEPONENT
Advocata otary _

Disit. G.B. Nigmer, M.-§7177930%8

01JuL 202
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Annexure-2
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“.. 2. The applicant has raised a plea
allotted the petrol pump of Indian Oil company
garbage disposal contract to a private company
Applicant alleges that the dumping of the garbage has starte
difficult to operate the petrol pump. The applicant has further disclosed
passed by the Tribunal previously the garbage dumping was closed, however,
also allegation of breaking of fire on the dumping site and emission of foul smel
account of the illegal dumping of the garbage.

3. The OA raises substantial issue relating to comp
following as respondents in this OA:-

(i) Member Secretary, Uttar Pradesh Pollution Control Board
(i) CEO, Noida

(iif) District Magistrate, Gautam Buddha Nagar
4. Issue notice to the respondents for filing the reply at least one week before the next date of hearing. Registry is
directed to serve notice upon the above respondents. Let the notice be also issued to the applicant intimating the

next date of hearing

that she is the widow of Kargil martyr Chaman Singh and she was
for the maintenance but the Noida Authority has awarded a
for collecting the garbage near the petrol pump's boundary.
d near the boundary of the petrol pump finding it
that on the basis of one of the orders
it has again been resumed. T here is
1 and creation of health hazard on
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Annexure-3
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«..2. The applicant has raised a plea that she is the widow of Kargil martyr Chaman Singh and she was
allotted the petrol pump of Indian Oil company for the maintenance but the Noida Authority has awarded a
garbage disposal contract to a private company for collecting the garbage near the petrol pump’s boundary.
Applicant alleges that the dumping of the garbage has started near the boundary of the petrol pump finding it
difficult to operate the petrol pump. The applicant has further disclosed that on the basis of one of the orders
passed by the Tribunal previously the garbage dumping was closed, however, it has again been resumed.
There is also allegation of breaking of fire on the dumping site and emission of foul smell and creation of

health hazard on account of the illegal dumping of the garbage.
3. The OA raises substantial issue relating to compliance of environmental norms. Hence, we implead the

following as respondents in this OA:-
(i) Member Secretary, Uttar Pradesh Pollution Control Board
(i) CEO, Noida

(iii) District Magistrate, Gautam Buddha Nagar
4. Issue notice to the respondents for filing the reply at least one week before the next date of hearing. Registry

is directed to serve notice upon the above respondents. Let the notice be also issued to the applicant intimating

the next date of hearing
5. Liston 06.07.2026......”
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